
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No/259/91 
T.A. No. 	 / 

DATE OF DECISION 17/6/93 

Narshingbhai K.Leuwa 	Petitioner 

AL .K.K.Shah 
	

Advocate for the Petitioner(s) 

Versus 

union of India & ors, 	Respondent 

iir.N.,. hevQe 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. R.C.hatt 
	 : Judicial Member 

4 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? '& 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? . 



4 1~ 

Shri Narshinghbhai KaLsanbhai Leuwa, 

643/90,Qm nagar 3ociety, 

IhLnedabad-380 016 	 ....Applicant 

Advocate 	 Mr.K. K.Shah 

versus 

1. UniOn of -1-ndia, Notice to be 
served through General 
Manager, Western ailway, 
churchgate, Bombay. 

91 	 2. D.j.M. (E) ,Wastern Railway, Bar,da 
Division, Pratapnagar, 
Bardoa, 

3. 	U.i'i..,BarQda. 	 .. .Jespondents 

Advocate 	 Mr.N.,hevde 

OMAI ORDER 

0 • A ./259/91 
Date - 17/6/1993 

Per : Hon die shri R.C.Bhatt, 

Member(J) - 

Heard the learned advocates. Learned 

advocate 1r.K.K..hah for the applicant suits that 

a the respondent no.2 in his reply has contended 

that the xx respondents have released the increaments 

for the year of 1988 and 1989 and revised Lhe pension 

accordingly, the appiicnt 	does not ant 	of proceed 

further in this application ,and 	he wants to 



withdraw this application. 

2. 	 ORDEI\ 

The application is disposed of as 

withdrawn. No order as to costs, 

( K.j.Bhatt ) 
Judicial Member. 

ss 
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. / 

DATE OFFICE REPORT 	 ORDERS 

or 	cippliCant sks time 

to contect his client on the point whethe 

tO uroCee with eh rttj in view of the 

eely eilci by tthe Lesponaents i nec, 

triO emtter is acjoun -o to 17/6/9. 

Ccli on  

/ 
..:olhutjçr ) 	 .ihatt) 

1ieor (j) 

RNPD ADVOCATE POR 
UBARD LEA Ts 

	

APPLICANT A 	
) t 	COURT. 

,' 
ORAL OIU) 	

, 

	

i pIO'0 	t-  

t C. ROOM 
(J) 



®FFICE REPORT 
	

ORDERS. 

Lr.K.K.Shah for the applicant seks time 

to contect his cli.nt on the point whether 

to proceed with the mdtter in view of the 

rej:ly filed by the respondents. Hence, 

the matter is adjourned to 17/6/93. 

Call on 17/6/93. 

.Kolhaticar 	 (i.c .Bhatt) 

£'ember (A) 	 Membr(J) 

UB1Rt 
APPIICAT 	

I 	 N 

rp  

Ahwrjbe,,  (I) 


